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CRI M NAL APPEAL NQO(s). 48 OF 2005
JOLLY BANSAL Appel lant (s)
VERSUS
N. K. JAIN & ORS. Respondent ( s)

(Wth appl n(s) for PERM SSION TO FI LE ADDL. DOCUMENTS and of fice
report )

Date: 08/12/2010 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Appellant(s)

Vi vek Sharma, Adv.
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Nani ta Sharma, Adv.
Banki m K. Kul shrest ha, Adv.
For Respondent (s)
. D. Shar ma, Adv.
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Mukesh Verma, Adv.
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P. V. Yogeswaran , Adv

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Lear ned counsel appeari ng on behal f of t he
r espondent states t hat the first r espondent has di ed
during the pendency of the appeal. The appeal has abated

The sane shall accordingly, stand dism ssed.

(Sukhbir Paul Kaur) (Renuka Sadana)
Court Master Court Master
(Signed Oder is placed on the file)
I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
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Ver sus

N. K. JAIN & ORS. Respondent ( s)

ORDER



Lear ned counsel appeari ng on behal f of
respondent states that the first respondent has died
during the pendency of the appeal. The appeal has

abat ed. The sane shall accordingly, stand dism ssed.

..................... J.
( SURI NDER SI NGH NI JJAR)
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Decenber 08, 2010



